
Pdsam BY THE LEGS~LATDYE GOUI\ICEL, OF INDIA, 

fBeeeiwed %he assent of the Governor General on the 6th Deee4aBer 1857 . j  

8 . ~  ACT relating to  $he /Sale of Gcnja in the Presidemy sf Bombay, 
i - .... I;J' 

WEEREAS it is expedient to  regrrlaiz the sale of 
Bornbay? and is amend the law relating to the sale of 

Preamble, 
that article within the Territories subordinate $0 tbe 

Presidency of Bombay : It is enacted as follows :- 

a c t  repealed. I. Act 1% of 1841 is hereby regew%ed. 

13.. The provisions of Act IIH sf $852,  relating to the sale by license 
of intoxicating drugs or materials within the Territories 

ProvEsiolls of Act LIT 
of 1652 extended to the subordinate to the Presidency of Bombay, are extended 
sale of Ganja in the io the sale of Ganjs within '&he local limits of the juris- 
Town of Eomhay. 

diction sf Her Majesty's Supreme Court of Jndieataare 
at BombayJ anything in the said Act to the contrary notwithstanding; 

provided always that the duties, powers, aalnd aanthorities 
Proviso. 

vested by the said Act in the Collectors of Zillaho, sball, 
within the aforesaid limits, be possessed and exercised by the Coa~rnissioner of 

Comlnissioner of cus- Customs, Salt, and Opium : and the said Gommissioner 
kO1lls~ 8dt1t, and Opium shall, except as herein otherwise expressly provided, have empowered to grant 
licenses. the same powers with respect to the granting, refi~sing, or 
recalling licenses for the sale of Ganja, and with respect to the seizure and 
destruction or sale of tanlicensed within the said limits, 8,s are by 
$he said Act vested in the Zillah Collectors of Land Revenue ; arid all the 
provisions of the said Act shall be applicable to licenses granted under 
this Act. 

111. All penalties shall within the said limits be adjudicated and 
Acljjudication of pe- levied by any Magistrate of Police for the 

naltiea. of Bombay. 


